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It is informed that as per the "Terms of Mutual Settlement" a payment of

Rs.1.33 Crores is to be made by the R-2 to the Petitioner. An "Undertaking"

is given that the payment shall be made positively by 30.04.2017 either by

Cheque or by Demand Draft. Side by side the Petitioner is directed to co-

operate & comply on his part with the other terms of the "Mutual Settlement".

4. On completion of the process of Settlement the Petition can be withdrawn by

the Petitioner and for that purpose adjourned to 01.05.2OL7. Date is duly

communicated to both the sides.

M.K. Shrawat
Dated: O7.O4.2OL7 Member (Judicial)
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